: A33AM ACT XIV OF 1963
THE ASSAM CIN&MaS ( REGULATION) ACT, 1953
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{ Passed by the Assembly)

//%‘Received the assent of ths Governor of the 26th May, 1%63 )
‘ ( Publish in ths Assam Gazette, dated the 3rd June,1953)

an
Act

To mske provision for regulating exhibitions by means of \

cinematograph and licensing of cinemas in the State of
Assame

Preamble.
WHeREAS it is expedient to make provision for
regulating exhibitions by means of cinematogrephs and
the licensing of cinemes in the Stote of A-sau.

It is hereby enacted as foliows 3—

Short 1.(1) This Act may be callad the Assam Cinemas (Regu-~
title z : i

extent lation) Act, 19%3.

and comms~-

ncement .

(2) It extends to th- whole of Assam.
(3& It shall come into forge on_ such date.8§f£2?al

State Government may, by notification in the

Gazette, appoint.
Definit- " 2, In this act, unless there is anything rapugnant
ionse. in tha subject or context.-

(a) “‘Cinemato%raph“ includes @n{ apparatus for the
representation of moving pictures or series of
picturss ;

(b) ™ place™ includes a house, building,tent and_any
description of transport, whether by river, land

or airy
(¢) " Prescribed" msans prescribed by rules made under
this act. :
Cinemat o- 3., Save as otherwise provided in this Act, no person
graph exhi- shall give an exhibition by means of a cinematograph
bitions to elsewhere than in a place licensed under this dct or

icensed. otherwise than in compliance Wwith any conditions and
e restiictions imposed by such licence.
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Licensing
authority.

Restriction
on power of
licensing
authority.

R B

* 4, Subejet to provisions of Section 5, the District
Magistrate within ths jurisdiction of his district or *=
any other authority consituted by the Strte Government

by notification in the official Gazette (here inafier ¢
referred to as the Licensing Authority)fof the whole or
any part of the State may grant licenses under this Acty

\ Provided that no licence shall- be issued by the
Liceﬁilné éuthority axcept with the previous approval of
the at overnment and in according such approval the

: State Govemnment shall take into consi-
deration all applicetions for the licence in question and
after such consideration may accord it, approvsl to ths
progosal submitted by_the Lincening Authprit¥ or direct such
autbority to grant a” licence to any of tne other applicants
With or without such conditions as it may deem proper and
in such cases such dirsction shall be deemed to be the
previous approval of the St-te Government.,

** 5.1} The licensin% athority shall not grent a licence
under this Act unless it is s@tisfisd thsat-

{a) the rules made under this 4ct have been sub-
stantially complded withj; and

(t) adequate prewautisns heove been teoken in the
place in respaect of which the licence 1s to be

élven to provide for the safety of persons atten-
ing exhigitlons‘thereln.

2. The 8tate Government may, from time to time
1ssued directions to licensees generally or to any licensee
in particuler for the purpose of reguleting the gxhlbltion
of any film or elass of films, so th-t scientific films,
films intended for educational purposes, films dealing
with news and current evants, documentary films or 1nd;gen
~ous films secure ap . adequste opoortnity of being exhibited
or whére any such diraction have been issued those diresct-
ions shall %e deemed to be additonal conditions end
restrictions subject to which th: licence has been granted.

__._.———-—-—-——-———.-—-.-—-—-—--.———.-——.———-————--——-—-——-—

Substitubed by Assam Act XXII of 1%56.

Sub-saction (2) was deleted by Assam Act XXII of 1956 and
Sub-Section (3) was re-numbsred as Sub-saction (2).

Contdoes..3.




Power” to
‘direct
limagnsee
not to
exhibit
certain
films.

6, (1) Bhe State Government in respaect of the whole

~of the State or any part therscf or ths licensing

Authority in ragpect of ths area within its jurisdict
may, if it is gfpopinion that any film whichJis be%ngion
ublicly exhibited is likely to causs a breach of the
2ace by order, suspend the sxhibition of the film and
during such suspension no psrson shall exhibit such film
in any place in the area specified in the order.

(2) When an order under sub-section f[1) has been
issued by the Licensing Authority a copy thereff togehher

" With a statement of reasons tharefore shall forthwith

Penalties
for con-
travention
of this Acte.

Power to
Vrevoke
licence

dppeals &
Revievws.

be forwarded by the Licensing Authority to the State
Government = and the State Government may either confirm
or discharge the ordsr. ]

{3) 4&n order made under Sub-section (1) shall
unless discharged by the Stpte Government under sub-
section (2) remain in force for a period of 2 months
from the date thareof but the State Gowernment may if
it 1s of opinion that the ordsr should continue in force
direct that ths period of suspension shall be extendsd
by such furbher period as it thinks fit.

7. If the ownar or gerson in charge of a cinemato-
graph uses the sams or allows 1t to be used, or if the
owner or occupier of any place permits thet place to
be used in contravention of tha provision of this ict
and Rules made thsre under or of the conditions and res-
trictions upon or subgect to which any licence has bsen
given under the Act, he shall be punishable with fine,
which may extend to ons thousand rupses and in the csse of
a continuing offence, with a furthsr fine which may ex-
tend to one hundred rupess for each day during which
the offence continuss. z

8. In the event of any contravention by the holder
of a licence of any of the provisions of this Act or
Rules made thereundsr or any of the conditions or res-
trictions upon or subject to which the licence has been
granted to him undsr this Act or in the event of his
conviction of an offance under section 7 of this Act or
under section 7 of the cinemstogreph dck, 1952(XXXVII of
1952) . the Licensing Authority may revoke the licence or
suspend it for such psriod as it may thizk fit.

#9, (1) Any person aggrieved by the decision of the
Licensing Authority under any provision of this dct
expept an ordar passed under Soction 4 may appeal to ths
State Government or to such officsr as the State Govern-
ment may authorise in this behalf and ths State Govern
-ment or such officer, as ths case may be,; msy =N make
such orders ad it or he deems proper.
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* Sybstituted by 4sssm Act XXII of 1956.
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(2) Appeals under sub-section (1) shsll be fil [ s

Wwithin 15 days from ths date of thé order excluding .hs

period required in obtaining thz copy of the order prowided

that the Apjellate Authority may extend the time for peesons
found suffieient to its satisfaction. 2

(3)  Anwm persgn considering himself aggrieved by an
order passednﬁnger Sectfon 4 %orggranting ag%icence wgth
the approval of the State Governmémtmay file an a plication
for regiew of the order and the approval to the State
Government within a period of 30 days from the dste of the
order and thereupon the Stats Government after giving a
hearing to tha parties concerned may -

(1) reject the applicstion, or

(11) Where 1t is of opinion that sufficient
ground for rseview has b2en established,
grant the same-

(2) by withdrawing its approval of dirsction_.
%ssued under Section 4 and remsnd the applicstions
o the licensing Authority concerned for fresh
enquiry, or

(1i1) direct the Licensin% Authority to issue the
licence to any of the applicants.

4) Al]l appesls pending on the date of the
commencement of this Aet shall be disposed of in accordence
With the provisions of this 4ct and for that purpose =211
appeals sgainst an order under Section 4 of the Principal
Act shall be deeméd to be applicable for review under
sub-section (3) of Section 5 of this Act.

10.(1) The State Govemnment may , by notification in
the official Gazette; make rules for the purpose of carry-

ing into effect the provisions of this act.

(2) In particular »nd without prejudice to the gon-
erality of ths foregoinz power, rules m-de under this Act
may provide for -

(a) the procedure in accordence with a licence may
be obtained =nd the terms, conditions and res-

trictions, if sny, subject to which a licence
may be granted undsr this &ct

(b) the regulstion of cinsmetograph exhibition
or securing public safety;

the ti within which and tha conditions subject
e toewh%%g a% aégeaelgnder section 9 may be
praferreds

(d) regulating thy meens of entrance &nd exit at
place licensed under this Act add proviliding
for prevention of disturbance thereat;
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(e) regulating or probibiting the salse of any ticket
or gass for admission by whatever name called to
4 place licensed under this Act.

11. .The State Government ma be order.in writing exempt
SO j3ct To such conditions 204 rosPrictions as 1t°may %ﬁp&se,
any cinomatograph exhibitions from any of the provisions of

this Act or of any rules thsreund:ar.

12, The Cinematograph Act, 1918 in its application to the
Stote of Assem and in so far as it relates to the
regulstion- of axhibition by means of Cinemestograph X Act II
(Including licensing of places in which Cinsmato- - of
grezph films are exhibited) 1s hareby repesled: y 918

Provided that a2ny appointment, notification, order,
scheme, rule, form or bye-law, made or issued undar the
repealed _Act, shall, so far as it is not inconsistent with
the provisiohs of this Act continue ifi force »-nd be deemed
to have made or issued und:sr the provisions of this Act
unless and until it 1s superseded by any appointment,po%ifi—
Eagign%hggdﬁg scheme ,rule, form or bye-law made or issued

Secy. to the Govt.of Assam, Leg. and Judl. Deptt.
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